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CoNVERSION oF C.S.I.LR. DIRECTORATES

INTO DIVISIONS

*708. SHRI D. THENGARI:
SHRI V. M. CHORDIA:1

Will the Minister of EDUCATION be
pleased to state:

f0L 1 Hindi transliteration.

{The question was actually asked on
the floor of the House by Shri V. M.
Chordia.
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(a) whether it is a fact that the Gov-
erning Body of the Council of Scientific
and Industrial Research at its recent
meeting decided to convert the four
technical directorates at the head-quar-
ters, into divisions;

(b) whether the scientists-in-charge
of these directorates were appointed
through the appropriate procedure ; and

(c) how many of these scientists-in-
charge hold post-graduate academic
qualifications in science?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.

(b) Not exactly as laid down in the
Bye-laws of C.SI.R. The procedure
followed in each case is given in the
Statement laid on the Table of the
House. (See below).

(¢) Two, One more had ann Asso-
ciateship of Indian Institute of Science,
Bangalore, which is equivalent to a
post-graduate degree.

STATEMENT

Procedure laid down in the Bye-laws of
the C.S.I.R. for appointment to the post
of Deputy Director, ete.:

1. “All posts shall be advertised on
all India basis except the lower
categories of Class III and Class
IV posts which may be advertised
locally.

2. For each such appointment an ad-
hoe Selection Committee shall be
constituted.”

Procedure followed in the appointments

of Scientists-in-charge, of the four
technical directorates at the C.S.I.R.
Headquarters

1. Shri K. Ray, Scientist-in-Charge,
Directorate of Scientific & Tech-
nical Personnel.

Shri K. Ray was appointed as Officer
on Special Duty on deputation from
Damodar Valley Corporation on foreign
service terms for a period of six months
on an initial pay of Rs. 1,000 per men-
sem in the scale of Rs. 600-40-1000-50/2-
1150 with effect from 16th February
1957 for the work of the Scientific Per-
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sonnel Committee. The appointment
was further continued up to 31st March
1958. .

The work of Scientists’ Pool was en-
trusted to National Register Unit of the
C.S.I.R. on the basis of a Cabinet deci-
sion taken in 1958.

With the increase of work and activi-
ties of this Unit, a post of Assistant
Director in the scale of Rs. 1000-50-1200-
100-1500 was created from 28th June
1958 and Shri K. Ray was appointed
to this post on an initial pay of Rs. 1,200
p.m. in the above scale with effect
from 28th June 1958.

As a result of the recommendation of
the Second Pay Commission, the pay
scale of the Assistant Director in the
National Register Unit was revised to
Rs, 1100-50-1500 with effect from 1st
July 1959. Subsequently, the post was
upgraded to that of Deputy Director in
the scale of Rs. 1600-100-1900 and Shri
K, Ray was appointed against the up-
graded post with effect from 22nd Nov-
ember 1963. With the setting up of the
Directorate of Scientific and Technical
Personnel, Shri K. Ray was designated
as Scientist-in-charge with effect from
19th February 1966.

£ ERT

2. Dr. K. S. Chari, Scientist-in-Charge,

Central Design and Engineering
Organisation.

The Board of Scientific and Industrial
Research at its meeting held on 23rd
March 1963 recommended the establish-
ment of a Central Design and Engineer-
ing Unit at the CSIR Headquarters.
The necessity was felt for one Design
Engineer to assist the Director-General
in planning the said Unit in the grade
of a Deputy Director (Rs. 1600-100-
1900). Since the process of public ad-
vertisement and selection was time con-
suming, it was considered desirable to
find an incumbent from among the
Chemical Engineers in the CSIR labo-
ratories and other scientific institutions.
Five names were suggested and a Selec-
tion Committee was constituted. The
Selection Committee considered the five
candidates on the basis of their curri-
culum vitae. The Committee recom-
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mended the appointment of Dr. K. S.
Chari as Design Engineer on Rs. 1600
p.m. in the scale of Rs, 1600-100-1900.
Dr. Chari joined this appointment on
3rd June 1963. Later on this post was
re-designated as Deputy Director, Cen-
tral Design and Engineering Unit.

With the setting up of the Central
Design and Engineering Organisation,
Dr. Chari was designated as Scientist
in-charge with effect from 1st February
1966.

3. Shri Baldev Singh, Scientist-in-
charge, Directorate of Research

Co-ordination and  Industrial
Liaison.

There was a post of Industrial Liaison
Officer in the scale of Rs. 1300-60-1600-

100-1800 at the Headquarters held in
abeyance.

Afler declaration of emergency in
1962, the need for greater coordination
of scientific work of the C.S.LR. and
close liaison with industry and Govern-
ment user departments wags considered
necessary. Accordingly, it was decided
that Shri Baldev Singh who was then
holding the post of Scientist ‘C’ in the
scale of Rs. 700-50-1250 in the Regional
Research Laboratory, Hyderabad. be
appointed against this post on the same
salary he was drawing plus 20% of
his pay as special pay and the post be
advertised and selection made, Shri
Baldev Singh took charge of the post
of Industrial Liaison Officer on 5th
December 1962. Subsequently, the post
was advertised in January 1963 and a
Selection Committee was constituted.
The Committee considered eleven (eight
appeared for interview) candidates for
the post and recommended Shri Baldev
Singh for the appointment. Accord-
ingly, Shri Baldev Singh was appointed
as Industrial Liaison & Extension Offi-
cer on Rs. 1300 p.m. in the scale of
Rs. 1300-60-1600-100-1800 with effect
from 17th May 1963.

In August, 1965, a post of Scientist
‘F’ in the scale of Rs. 1600-100-1900 was
newly created for the Research Co-
ordination, Industrial Research and Ex-
tension Unit at the C.S.IR. Head-
quarters. The post was not advertised
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but was publicised. Shri Baldev Singh
was considered along with others by a
Selection Committee but the Selection
Committee, after a good deal of discus-
sion, decided to postpone the selection.

Later in December 1965, the post of
Industrial Liaison and Extension Officer
‘was equated to that of Scientist ‘F’ in
the scale of Rs. 1600-100-1900 and Shri
Baldev Singh was allowed a basic pay
of Rs. 1600 in the scale with effect from
15th December 1965.

With the setting up of the Directorate
of Research Coordination and Industrial
Liaison, Shri Baldev Singh was desi-
gnated ag Scientist-in-Charge of the
Directorate, with effect from 21st March
.1966,' 1 . . o
j sob aetredns ngad adl o 5‘1»84-3113

4. Shri A. Rahman, Scientist-in-

Charge, Research Survey and
Planning Organisation. . s

Shri A, Rahman, Assistant Director,
LCentral Food Technological Research
Institute, Mysore, in the scale of
Rs. 1300-60-1600 was transferred to the
Headquarters in the same capacity
along with the post in December 1962
for work of ihe newly created History
of Science Unit.

On 9th September, 1963, the post of
Deputy Director (Medical) in the scale
of Rs. 1600-100-1900 which was lying
vacant at the Central Public Health
Engineering Research Institute, Nagpur
was transferred to the C.S.I.R. head-
quarters and the post was re-designated
as Officer on Special Duty at the Head-
quarters. The post was not advertised
but 9 names were suggested for con-
sideration of a Selection Committee.
The Selection Committee met on 16th
September 1963 and recommended the
appointment of Shri A. Rahman as
Officer on Special Duty on Rs. 1600 p.m.
in the scale of Rs. 1600-100-1900 with
effect from 17th September 1963 for a
period of six months in the first in-
stance. His tenure was further extend-
ed in two instalments for a total period
of about five months. The post was
advertised and a Selection Committee
at its meeting held on 4th August, 1964
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considered 7 candidates. Six appeared
at the interview. Shri A. Rahman, who
did not appear for the interview was
selected for appointment as Officer on
Special Duty on a starting salary of
Rs, 1800 p.m, in the scale of Rs. 1600.
130-1900 with effect from 5th August,
1944,

With the setting up of the Research
Survey and Planning Organisation,
Shri Rahman was designated as Scien-
tist-in-Charge of the Organisation with
effect from 9th March 1966.
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DR. TRIGUNA SEN : I have made a
statement that I will look into each of
the cases referred to by Mr. Kathju and
I also assure this House that we will see
that it does not occur any more.

SHRI M. M. DHARIA : Mr. Chairman.
Sir, in this House a Resolution which
was moved by my friend, Mr. Kathju,
was discussed. At that time the then
Education Minister, Mr. Chagla, and,
also, if I mistake not, the hon. Prime
Minister, had assured us that a com-
mittee would be appointed to go into ;
matters of this Council. This Council
has not proved to be of that much use
which is required for the growth of

[ 22 DEC. 1967 ]

industries having regard to the present
advance in science and technology. Hav-
ing regard to these facts, may I know,
‘Sir. from the hon. Minister whether he
will immediately appoint a committee,
as wag assured on the floor of the
House, and see that the Council func-
tions according to the needs of the
country?

DR. TRIGUNA SEN: Sir, I discussed
‘with the hon. Members Mr. Kathju and
Mr., Bhargava. They agreed with me
that it is no use going into the past.
What has happened has happened, but
in future we will see that it does not
recur. I made a statement here and I
promised also that we will study each
case. Regarding the second question of
Mr, Dharia, we had a meeting of the
Governing Body the other day and they
decided to appoint a committee to go
into the question of how to carry on
liaison with the Planning Commission
and the industries. They are already
at it and I can assure hon. Members
that we are deeply concerned and we
are doing our best to see that having
regard to the objective with which these
Laboratories were established, they
tunction properly.

SHRI M. P. BHARGAVA : Mr. Chair-
man, since I have been referred to. I
have to ask something. He referred to
me. May I know from the hon. Minis-
ter whether he is satisfied, after our
talks. that all is going on well in the
CSIR and there is no necessity of

appointing any enauiry committee to go
into the working of the CSIR and the !

to (Juestions 5286
Minister is satisfied that the Secretary
of the CSIR is working in a straight-
forward manner and his actions are ap-
proved by him?

DR. TRIGUNA SEN: The hon. Mem-
per, Mr. Bhargava, knows very well
that as we are proceeding we are satis-
fied that it is functioning well. He has
raised a question about the Secrelary
of the CSIR. I have not received any
concrete charges against him and Mr.
Bhargava also could not substantiate
agnything. The only thing is there is an
impression. Now, Sir, on that impres-
sion, whatever is possible, I am trying
to do my best.

™ B W RATHIU @ Dir. on a per-
sonal explanation, the hon. Minister has
just now referred to me by name I
am surprised at what he has said. I
have certainly met him, not once or
twice, but on many occasions, and I
have never at any stage told him that
1 am satisfied and I do not want any
e¢nquiry into what had happened in the
past. On the other hand, I have re-
peatedly impressed on him that unless
a thorough enquiry is made into what
happened in the past, there can be no
jmprovement in the future. I am sur-
prised that he has made that statement.
This is a personal explanation.

DR. TRIGUNA SEN : I am extremely
sorry for what Dr. Kathju has said, He
was in my room. We had a long dis-
cussion. His first charge was that there
were many scientists appointed who had
no scientific qualifications. I discussed
it with him and showed him the list.
Not only to me, but also to the Prime
Minister he said, if T am allowed to
guote him: “I am withdrawing all the
charges, but see that it does not recur.”
I have repeatedly nromised that I will
see to it and since then there is not a
single case which has happened like
that. T <

piz

F—"
SHRI P. N, KATHJU : This is not cor-
rect.

i
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DR. TRIGUNA SEN: I do not think
there will be any hindrance in my work
to reorganise this. I have never said
so. I requested the hon., Members, with
whom I discussed it, to see that since
we are not raking up the past, we are
trying to reorganise it. The Governing
Body has discussed it. We discussed it
with the Planning Commission and we
discussed it with the Scientific Advi-
sory Committee of the Cabinet. I
think I will be able to present a better
picture within a couple of months about
what we have done so far. If Members
are still not satisfied, I will accept the
suggestion. o e 1

SHRI BHUPESH GUPTA: Now, I
find from the information we have that
there is a very big clash of opinion and
conflict of opinion amongst those who
have been at the helm of affairs in the
CSIR. It is well known, the conflict
between Dr. Atma Ram and Mr. Zaheer
and so on. I do not know. Now, I
should like to know whether the Minis-
ter has taken care to hear all the sides
in order to arrive at his own conclu-
sions and whether, in particular, he
had any talk with the former Director,
Mr. Husain Zaheer, in order to find out
what he had to say and similar other
people also from the other side. He is
proceeding in a one-sided manner, be-
cause I understand that he is meeting
Members of Parliament. We may have
also something to say on the subject

[ RAJYA SABHA ]
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and we have never be:on asked to meef
him.

DR. TRIGUNA SEN : I generally dis-
cussed it, but the main question raised
in this House was about the appoint-
ment of certain persons as scientists,
who had not the qualifications. I think
within the last one year or so there was
not a single accusation or complaint
against the activities of the CSIR. If
there is any specific question, I can
assure the hon. Member that I shall
look into it but I am deflnite there is
no question arising out of the activities
of the CSIR during the last eight or
nine months.

(Hon. Members stood up.)

MR. CHAIRMAN : I think sufficient
information has been given by the
Minister. Next question.

i

CULT OF VIOLENCE IN THE COUNTRY

*709. SHRT HARISH CHANDRA MA-
THUR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have made
any assessment of the development of
the cult of violence in the country dur-
ing the last one year or so; and

(b) the steps taken by Government to
eradicate the evil?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b)
The Government view with concern the
numerous violations of law and order
in recent agitations. Under the Consti-
tution, State Governments are entrusted
with the responsibility for public order,
police and administration of justice.
Necessary administrative and legal
steps are taken by them to prevent vio-
lent agitations and to deal firmly with
any manifestation of violence. The
Government of India, however, keep in
constant touch with State Governments
in regard to these matters and provide
reasonable assistance whenever sought.

SHRI HARISH CHANDRA MATHUR :
It is not a localised affair in a particu-
lar State. We had the explosion of
foreisn money during the elections.



